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Nationalisation of Sugar Industry

5943, SHRI R.P. DAS : Will the Minis-
ter of FOOD AND CIVIL SUPPLIES be
pleased to state whether in view of larger
and rising financial involvement in cane and
sugar by the public financial institutions,
Government have any intention to nationalise
the sugar industry in the near future ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (DR. M.S. SANJEEVI
RAO) : The Goverament has no proposal,
under consideration, to nationalise the sugar
industry.
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Review of Cases of Punishment/Removal
of ICAR Staff

5945, SHRI H.N. BAHUGUNA * Wwill
thz Minister of AGRICULTURE be pleased
to state :

(a) whether Government have seen the
tragedy of breakdown of Research and
Development work as revealed by judgement
of Supreme Court on Indian Council of
Agricultural Research (Times of India dated
14 February, 1984) and if so, corrective
steps taken/proposed against those found
involved and guilty ;

(b) whether Government propose to set
up a high powered independent judicial
Committee to review all cases of punish-
ment/removal of ICAR stafl during the last
three years ; and

(c) whether Government
involve SACC in this work ?

THE MINISTER OF STATE IN THE

propose to





